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elated the 8th March, 1965, publishing the 
Income-tax     (Third Amendment)     Rules, 1965, 
under section 296 of the Income Tax Act,  1961.    
[Placed in Library.   See No. . LT-4119/65.] 

RESULT OF ELECTION TO COFFEE 
BOARD 

THE DEPUTY CHAIRMAN: Shri K. Madhava 
Menon being the only candidate nominated for 
election to the Coffee Board, he is declared duly 
elected to be a member of the said Board. 

LEAVE OF ABSENCE TO DR. S. 
CHANDRASEKHAR 

THE DEPUTY CHAIRMAN: I have to inform 
Members that the following letter dated the 18th 
March, 1965, has been received from Dr. S. 
Chandrasekhar, from California: 

"I am sorrry I am unable to attend the Rajya 
Sabha session. I shall be grateful if you can grant 
me leave of absence for this session." 

Is it the pleasure of the House that permission be 
granted to Dr. S. Chandrasekhar for remaining absent 
from all meetings of the House during the current 
session? 

No hon. Member dissented. 

THE DEPUTY CHAIRMAN: Permission to remain 
absent is granted. 

ALLOTMENT OF TIME FOR CONSI-
DERATION OF MOTION CONCERNING 

STATEMENT RE ALLEGATIONS AGAINST 
CERTAIN CHIEF MINISTERS AND OTHER 

MINISTERS OF STATE GOVERNMENTS 

THE DEPUTY CHAIRMAN: I have to inform 
Members that under rule 172 of the Rules of 
Procedure and Conduct of 

Business in the Rajya Sabha, I have allotted 
two and a half hours for the consideration of 
motion concerning the statement regarding 
allegations against certain Chief Ministers and 
other Ministers of State Governments.  

THE ARMED FORCES (SPECIAL 
POWERS) CONTINUANCE BILL, 

1965—continued 
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"Addressing the so-called Parliament 
on Wednesday, Mr. B. P. Chaliha said that 
the Peace Mission's proposals in regard to 
voluntary participation of Nagas in the 
Indian Union should not be regarded as 
settlement Mr. Chaliha said that the Peace 
Mission fully recognised the Nagas' right to 
self-determination. He said that the Peace 
Mission wanted the Nagas to exercise that 
right in favour of participation in the Indian 
Union for the sake of peace* ful 
settlement." 
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"The Delegation reports that suspension 
of firing has been beneficial both to India 
and Nagaland". 
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"The Delegation felt, perturbed about the 
reports that the hostile Nagas were moving 
about freely with arms in villages. In fact, 
we ourselves witnesse'd about six hundred 
Nagas dressed in grey uniform almost 
similar to the Indian Army uniform armed 
with 303 rifles, sten guns, bren guns and 
mortars, etc., outside village Khizwana. 
There were also reports of forced collection 
of money from peaceful villages and force-
ful recruitment of school boys and young 
men to Naga Home Guards and of a batch 
of 1700 strong Nagas going to Pakistan to 
smuggle arms." 

SHRI M. VERO (Nagaland): Madam, the 
House should be aware that this Bill is not a 
very usual one because practically we are 
going to give power to our soldiers to fight 
our own people who are now on the way 
towards us and though we know all these 
things yet the House is bound to adopt the 
motion because of the circumstances prevalent 
in the country. So there is no alternative. 
However, 1 must request the Government of 
India and the House that even if power is 
granted to the armed forces, it should be used 
carefully and let us be guided by the highest 
ideal of national integration so that the Bill we 
are going to pass today will bring a bright and 
happy future for the country. Therefore may I 
once again remind hon. Members that 
especially in this time of negotiations let us be 
careful and look forward to the peace that is 
coming ahead? 

I am not going to take much time of the 
House. Thank you, Madam, for having given 
me this time to say a few •words. 

SHRI BHUPESH GUPTA (West Bengal): 
Madam Deputy Chairman, ever since this 
problem came before the country and this 
House we on this side of the House have been 
insisting that the problem should be solved in 
a political manner and time and again we have 
stressed that the solution of the problem lay 
not in a clash of arms or a confrontation of 
arms but in finding ways and means     of    
talking to them—the hostile 
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Nagas as they have come to be known— and 
bringing them into the political fold that we 
all share today. Fortunately, events have 
moved in that direction and there are peace 
talks going on. We have our reservations with 
regard to the manner in which some memoes 
of the Peace Mission sometimes have spoken 
but by and large we have extended our good 
wishes to all constructive efforts for bringing 
about a peaceful solution of the problem. 
That is an outstanding event and \ think on 
this occasion it would not be right for us to 
assume a posture of narrow jingoism or 
otherwise an aggres- j sive attitude. I know 
that the problem is not easy of solution 
because on the one hand you have the wrong 
ideas and wrong leadership which have 
misguided those compatriots of ours, the 
Nagas, and on the other, you have their fears 
and apprehensions understandable in the con-
text of the life which we all live. I well 
remember that some years back, in this very 
House, the late Prime Minister Nehru spoke 
on the subject after he had a very exciting and 
interesting visit to the Nagaland and 
notwithstanding the fact that the Nagas, some 
sections of them, were engaged in some kind 
of hostile activities He had all sympathies for 
them and he spoke, as far as I remember, with 
human sympathy in this matter. Later on 
events moved in a negative direction and 
what was individual action here and there 
developed into large-scale operations en-
gulfing quite a substantial part of that area. 
Naturally in such a situation the Government 
had to deploy its forces and equip them with 
some extraordinary powers. Even so as we 
gave them the powers we insisted that the 
powers should not be used without care and 
circumspection and that a solution should be 
sought through talks and negotiations in a 
peaceful way. Today after bitter experience, I 
believe, on both sides, those who fought on 
the side of the hostile Nagas and those who 
went from the side of the Government of 
India, we have come to the conclusion that 
more vigorous efforts should be made to 
bring about a peaceful solution of the 
problem.   Naturally we would 

welcome such efforts and we would wish 
them to be successful in the near future. 

Mention has been made here of the 
parliamentary delegation. First of all, 1 have 
no quarrel with this delegation. By1 and large 
it has given a good report. It is not good just 
because a colleague of mine in the other 
House, Prof. Hiren Mukherjee, has signed it. 
It is good because the fundamental approach 
finds a proper expression here although there 
have been minor mistakes by way of omitting 
certain quotations or not using the words 'rest 
of India'. But such a generous man in such 
matters as Mr. Vajpayee is takes exception to 
these minor errors on so fundamental a 
question. After all they were writing a report 
about their tour of the Nagaland and it is 
presumed Nagaland is not outside our 
country; it is part of India. Supposing 
somebody had written a report about Bengal 
and India nobody would have accused him of 
doing something which is-utterly obnoxious, 
repugnant to commonsense or unacceptable 
to Parliament. Such, errors in human life do 
occur. 

PANDIT S. S. N. TANKHA (Uttar 
Pradesh): I would like to know whether it 
was an error or a way of thinking; it makes 
all the difference. 

SHRI BHUPESH    GUPTA:    It is very 
difficult—there were 14 Members—to so 
into their way of thinking. I find it was a 
fairly heterogenous group. 

SHRI A. B. VAJPAYEE: Only the leader 
has signed the Report, not thp others. 

SHRI BHUPESH GUPTA: I know, iter 
leaders sometimes have a way of thinking of 
the rank and file and I think Mr. Vajpayee 
thinks along that line. I agree. Well, the 
signatories are Mr. N. G. Ranga. I do not 
think one who knows everywhere in the 
Himalayas which part of the territory is ours 
would not be knowing that Nagaland belongs 
to India; I refuse to believe it. He is 
concerned with territorial integrity. Certainly, 
it is not a matter of political propaganda.    
BE 
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he shows such concern with regard to the 
India-China border, I take it here also he has 
that in mind. Then Mr. Hem Barua, another 
very extremist in this matter, and he will not 
make a mistake. And Mr. Hiren Mukherjee 
also should not have made any mistake and 
Mr. A. P. Jain knows about this. Therefore I 
do not think there is any basic error in the 
fundamental approach. If anyone thinks that 
Nagaland is outside India, certainly he is open 
to question and his attitude and expression 
should be taken exception to, I agree. But I 
think we need not make much of this in the 
present situation. Personally, I would like 
people to be very careful when they write 
documents. Personally I take a little care when 
writing, not when speaking. I am very 
particular when I write because I know that 
spoken words are forgotten. They disappear; 
the written words remain and they are the 
concentrated expression of one's thought. At 
least they are liable to be taken that they carry 
the concentrated expression of one's thoughts. 
We are a country of demagogues, and    .    .    
. 

SHRI NAFISUL HASAN (Uttar Pradesh): 
Here what you speak is written down. 

SHRI BHUPESH GUPTA: The hon. 
Member is under the illusion that our 
posterity is going to waste their time in 
reading what we say in this House. You may 
be under that illusion. Had I thought, Madam 
Deputy Chairman, his children and children's 
children would be spending their time reading 
the speeches he and I make, then I would 
certainly be a little more careful. But our boys 
and girls are more intelligent than what we 
take them to be. I am afraid a house may be 
constructed with the volumes of parliamentary 
proceedings but there will be few perhaps to 
read them because other work is waiting for 
them. Therefore I agree with that part of it and 
I am sure if it had been pointed out by Mr. 
Vajpayee or anybody, the quotation would 
have been rightly made and the word 'rest' 
would have been brought in. I have no doubt 
about it. Mr. Vajpayee here, if I may say so, is 
a very    dear 

friend of mine; politically we are poles apart. 
But friendship sometimes in parliamentary 
Benches eversteps political frontiers and yet 
the frontiers remain. Here Mr. Vajpayee takes 
up an attitude, a somewhat aggressive 
attitude, which 'I say here is not called for. 
What is said here, perhaps through the 
newspapers, not through the proceedings, will 
be read in Nagaland. 

SHRI NAFISUL HASAN: The question 
is  whether  you   beat  Mr. Vajpayee     or 
he beats you in taking up aggressive atti 
tudes. 

SHRI BHUPESH GUPTA: The hon. 
Member has  beat both of us. 

THE DEPUTY CHAIRMAN: You please 
be brief, Mr. Bhupesh Gupta. There are 
others who want to speak; otherwise we will 
have to cut the lunch hour. 

SHRI BHUPESH GUPTA: Therefore I say 
that we should be careful. 

It is quite clear that the solution is not 
going to be found through military means. 
Neither it is desirable because if you bring 
about a solution by force of arms, this 
solution is not well founded. In the nature of 
things certain negative things remain inherent 
in the solution and they again come out in the 
open. Therefore, a political solution is very 
important in this matter and I think we should 
all help. 

As far as the Parliamentary Mission is 
concerned, I do not know how it was chosen. 
The first paragraph of this Report says: 

"The Prime Minister, through the 
Minister of Parliamentary Affairs, was 
good enough to sponsor a delegation of the 
following Members of Parliament to 
Nagaland ..." 

I do not know, but were you consulted? SHRI 
A. B. VAJPAYEE:    No. 

SHRI BHUPESH GUPTA: He had not been 
consulted. Mr. Mukut Behari Lai, I 
understand, has also not been consulted. 
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I have not been consulted. I do not know how 
it was sponsored. Therefore, I raise an 
objection to this in point of principle. If you 
choose an all-Parties Parliamentary 
Delegation, "there should be proper 
consultation. 

THE DEPUTY CHAIRMAN: Delegation of 
Members of Parliament. 

SHRI BHUPESH GUPTA: This, again, is 
like 'the rest of India' and other things. It is 
enquiry and investigation trouble. I am not 
quarrelling with the Report of the 
Parliamentary Delegation to Nagaland. Call it 
the )delegation of Members of Parliament. 
Whether you call it a delegation of Members 
of Parliament or a Parliamentary delegation 
would not make much difference to the 
layman. I say, therefore, that it was necessary 
for the Prime Minister and his aide, namely, 
the Minister of Parliamentary Affairs, to con-
sult others and then choose the personnel of it. 
I have no quarrel with any of these people 
who have been chosen, but then this is not the 
right thing. It should not be taken for granted. 
Here the Minister of Parliamentary Affairs 
had been advised by the Prime Minister to 
choose a delegation and there he sits in some 
room in this particular building    .    .    . 

PROF. M. B. LAL (Uttar Pradesh): Madam, 
on a point of personal explanation, Mr. 
Bhargava did approach me for a person to be 
chosen for Nagaland. 

SHRI BHUPESH GUPTA: Prof. M. B. Lai 
is lucky. 

THE DEPUTY CHAIRMAN: I am sorry 
you have to wind up. We have got other  
speakers, too. 

SHRI BHUPESH GUPTA: It will continue.    
No time has  been  fixed for this. 

THE DEPUTY CHAIRMAN: But I have 
told you to be brief and to the point.    Please 
wind up. 

SHRI BHUPESH GUPTA: That is all right,   
but  why  are  you  assuming     this 

thing? It will continue a little. 1 wui finish it. 
He says he has been consulted. I am sorry and 
I stand corrected. But Mr. Bhargava is sitting 
here. He is a member of the delegation. He 
consulted him. I do not know whether he was 
consulting on behalf of the Minister of 
Parliamentary Affairs. Anyhow, some 
consultation had taken place between two 
Members. Maybe, Mr. Hires Mukerjee was 
also consulted, but will-that be consultation? 

SHRI M. P. BHARGAVA (Uttar Pradesh): 
Of course, it will be. 

SHRI BHUPESH GUPTA: Therefore, it is 
not right. Therefore, I say that this is a point to 
be remembered for the future. Mr. Swaran 
Singh has spoken the last words, I think. I 
support him and he has now come here. He 
has said in the last paragraph: We wish 
success to all peaceful efforts. I also wish 
success to them. I think the political leadership 
must be in command of the situation. There 
might be some provocations coming from 
some misguided Nagas there or some people 
behind them. When the situation is being 
handled, there may be certain aggressive 
elements there on the side of the hostile Nagas 
who may not like this peaceful approach. They 
may like to indulge in aggressive provisions 
and indulge in conflicts again. I hope that the 
Government will not give any quarter to such 
provocation, will not play into such 
provocation, but pursue its peaceful efforts, 
notwithstanding the provocations, whether 
they come from the side of Pakistan or from 
any other quarter or internally from the camp 
of the hostile Nagas. Let the peaceful 
approach be the real aproach and effective 
approach and politics has to be put in 
command of the entire situation so that we 
come to an agreed and proper settlement, 
when the brave Naga people will be back to 
the bosom of our beloved land as copartners in 
the making of our country. 

SHRI AKBAR ALI KHAN: Madam Deputy 
Chairman, so far as this Bill is concerned, I 
do not think there are two 
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opinions. I join with my friends representing 
Nagaland in saying that I have no doubt that, 
while exercising these powers, every caution 
will be used and the powers will be exercised 
only in cases where they are needed. 

So far as some of the problems that have 
been taken up by the hon. Member, Shri 
Vajpayee, are concerned, I would submit that 
so far as this delegation is concerned, 
notwithstanding the inclusion of Mr. Chaliha, 
it is absolutely an informal and private effort 
The Government is not bound or committed 
in any way whatsoever. I think the 
Government have the fullest authority to 
decide according to the best interests of the 
country. At this critical and delicate stage I 
would request the hon. Member and other 
Opposition Members not to say anything 
which would even, in a remote manner, preju-
dice the peaceful efforts that are being made 
by Mr. Jayaprakash Narayan and other 
friends. This matter has been going on for the 
last seventeen years. I entirely agree with my 
friend, Mr. Bhupesh Gupta —with  whom I 
hardly  agree    .    .    . 

SHRI BHUPESH GUPTA: Why are you 
afraid of saying that you agree with me? 
When I agree with you, I agree with you and I 
am proud of it. Why are you saying 'hardly'? 

SHRI AKBAR ALI KHAN: I submit let us 
give this Peace Mission the fullest 
opportunity and let us give our best wishes to 
this Peace Mission. 

CALLING ATTENTION TO MATTERS 
OF   URGENT   PUBLIC   

IMPORTANCE 

I. REPORTED OCCUPATION OF A CERTAIN 
AREA OF INDIAN TERRITORY IN SOUTH 

BERUBARI BY THE PAKISTAN ARMY AND 
THE CONTINUED FIRING ON COOCH-
BEHAR BORDER BY EAST PAKISTAN 

RIFLES 

THE DEPUTY CHAIRMAN: Before we 
continue, we will take up the Calling 
Attention Notices.    Mr.  Sen Gupta. 

SHRI D. L. SEN GUPTA (West Bengal): 
Madam, I call the attention of the Minister of 
External Affairs to (i) the reported occupation 
of sixty bighas of Indian territory known as 
Kajaldighi area in South Berubari by the 
Pakistan Army and the seeking of shelter by 
about 10,000 Indian citizens of that area in 
different parts of jalpaiguri and CoocB-Behar 
districts, and (ii) the continued firing on the 
Meckliganj sector of Cooch-Behar district on 
the Indo-Pakistan border by East Pakistan 
Rifles. 

Madam, I also understand from the 
"Ananda Bazar Patrika" yesterday that 
mortars supplied by SEATO were used by 
Pakistan. I also want an answer to that. 

THE MINISTER OF EXTERNAL AFFAIRS 
(SARDAR SWARAN SINGH): Madam, on 22nd 
March a report was received from the West 
Bengal Government that personnel of the East 
Pakistan Rifles were massed opposite South 
Berubari in Jalpaiguri District. It was reported 
that there had been rumours in the area that 
the East Pakistan Rifles were about to 
organise raids on South Berubari since its 
transfer to Pakistan was being delayed by 
India. It was further reported that on 3rd 
March some members of the East Pakistan 
Rifles had crossed the Sui River in Jalpaiguri 
and had trespassed into the adjacent Indian 
territory. The East Pakistan Rifles threatened 
some Indian nationals who were cultivating 
land there and claimed that the territory was 
Pakistan's. When the West Bengal Border 
Police reached the area, the East Pakistan 
Rifles men fled and crossed over into Pakistan 
territory. Although the intrusion was easily 
vacated, the East Pakistan Rifles were 
reported in some strength, on Pakistan 
territory, opposite South Berubari. At one 
time it was even feared that they would make 
an attempt at sustained intrusion into Indian 
territory in that area. 


